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the Lok Sabha, signed by the Scre-
tary of the Lok Sabha:—

L M

“In accordance wih the provi-

sions of Rule g6 of the Rules of
procedure and Conduct of Business
in Lok Sabha , I am directed to
enclose herewith the Iron Or?®
Mines and Manganese Ore MineS
Labour Welfare Fund (Amendment)
Bill, 1982, as passed by Lok Sabha

as its sitting held on the 7th Aygusts
1982.” ’

(II)_ . - -. > i —":t-
_“In accordance with the provi-
sions of Rule 96 of the Rules of
_Procedure and Conduct of Business
in Lok Sabha, I am directed to
enf:lose herewith the Iron Ore
Mines and Manganese Ore Mines
L.abour Welfare Cess (Amendment)
Bill, 1982, as passed by Lok Sabha

at its sitting held
1982. s on the 7th August,

——=Ia 7

2. The Speaker has certified that
this BjH is a Money Bill within tge
meanmg of article 110 of the
Constitution of India.”

- “t-

. “In accordance with the provi-
sions of Rule 120 of the Rules of
?rocedure and Conduct of Bysjness
in Lok Sabha, I am directed to

!nform. you that Lok Sabha, at
Its sitting held on the 7th August,
1982, agreed withoyt any amend-
ment to_the Public Wakfs (Exten-
sion of Limitation) (Delhi Amend-
ment) Bill, 1982, which was passed
by Rajya Sabha at jts sitting held
on the 15th July, 1982.”

Sir, T lay a copy of each of th
Bills on the Table. )

[0 AUG 1982]
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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE IN SOME STATES
TO CURB THE FREEDOM OF
PRESS o

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I call the attention
of the Minjs er of Home Affairs to
the growing trend in some States
to curb the freedom of the Prcss.‘

~ THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Sir, the Government of India stands
by the Constitutional guarantee of
the freedom of speech and expression
which includes freedom of the press.

1

2. The Hon’ble Members are
presumably referring to the Indian
Penal Code and the Code of Crimi-
nal Procedure (Bihar Amendment)
Bill, 1982,  as passed by the Bihar
Legislature. . .

S -~ el

q. According to the State Govern=-
ment there have been a number of
pmblications in newspapers, periodi-
cals, etc. containing grossly  indent
nr seurrilous matters which affect
the moral of public servants in the
discharge of their duties. The leois-
lation was therefore brought forward
hv the State Government to deal
with the situation.

4. Similar provisions were made
in the Tndian Penal Code and the
code of Crimmal Procedure (Madras
Amendent) Bill, 1060 2and the
Indian Penal Code and the Code of
Criminal Procedure (Orissa Amend-
ment) Bill 1062, both of which were
assented to by the President. The
State of Tamil Nadu, by a subse-
auent amendment enhanced certain
punishments provided in the Act of
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1960. Presidents assent to the Tamil
Nadu Bill in this regard was aceorded
in 1982

. The Bihar Bill has not been
recewed by the Government of India
for the assent of the President.
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“y, Short title, extent and com-
menement— -

(1)} This Act may be called the
- Indian Penal Code and the Code
— of Criminal Procedure (Bihar)
_ Amendment) Act, 1982.

- (2) It extends to the whole of
. - the State of Bihar.

(3) It shall come into force with
—~ immediate effect. .- . _ -

2. Amendment of section 292,
Indian Penal Code—After section
292 of the said Code, the following
section shall be inserted, namely,

(a) prints or causes to be printed
in any newspaper periadical, or
circular or exhibits or causes to

. be exhibited, the published view
or distributes or causes to be

- : distributed or in any manner puts

 into circulation any picture or

~ *any printed or written document

~ which is grossly indecent, or is
scurrilous or mmtended for black-
mail.”

roead gem g e

The convinction can be Imprison-
ment for two years or fine or both and
in the event of a second or subse-

quent conviction imprisonment up to
five vears and also fine.

“Cognizable offence, non-bailable,
any Magistrate can do.”

T e
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“A Bill in Bihar on the pattern of
Tamil Nadu and Orissa making the
Printing or Publication of grossly
indecent or scurrilous matters inten-
ded for blackmail-Punishable.”
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SHRI HAREKRUSHNA MAL-
LICK (Orissa) : The hon. Member
has something to say. Let him com-
plete. (Juterruptions).
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q W—Afwqd gars ag §
gEaX ¥ BT &1 [y "AsEw A
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T ag Fear § @R fawmw
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Nt Seawmfy : g O AT
g T )

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : This

is the best example of what is scurri-
lous.
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MR. DEPUTY CHAIRMAN

Please, there is no time.

< ot ez mu: ﬁag‘rﬁmﬁ
a1 | gAfET gEat § 799 w@e-
weY arq fraet Y f7 fegwma &
e ¥ s faw & fawrs
g fagelt | & agt Fmar 9T 0
The wrete impeach this sun of a gun.
ZHT ¥ 99 HEAR FT qgl FEAR
et #t fegemar—ag  feaw @R
g TE E—gEra | N9 #r
FT W § | STH BETE o
g AT FT gUT IAGLT AT

Nt Ieawmafa 1 STAT WY AN

g T am

st frg = AT @ QU SETERW
garse o HIESAGEALT AT ...

MR. DEPTUTY CHAIRMAN :
Yes, Mr. Minister, you reply.

st fe =g mr o HgTEw §
L1 B T i .

‘a-—__s: -.4,.-.——-‘-_

SHRI MANUBHAI PATEL
(GUJARAT) : He is putting his ques-
tion. (Interruptions).

MR. DEPUTY CHAIRMAN :
What can I do ? (Inferruptions). He
has taken 13 minutes. For 13 minutes
he cannot put a question. (Inter-
ruptions). No now the Minister will
reply. The Minister will go on
record . ..

SHRI MANUBHAI PATEL :
‘Wh en he is building up the case to
put some questions ... _

[9 AUG. 1982]
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MR. DEPUTY CHAIRMAN :
On Calling Attention, how much
time will you take ? (Interruptions).

In a Qalling Attention, he should
not take half-an-hour to build his
case.

SHRI MANUBHAI PATEL
What is the meaning of his reply if
he has not put his question ?
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Please cooperate with me. Other-
wise the discussion cannot go on
endlessly. e

. ‘.'.'__,
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T T & @ g

_ SHRIP. VENKATASUBBAIAY :
Sir, I will deal with only the questions
posed by the hon. Member. ' He was
saying so many things about the
merits and demerits about the cone
duct of the Chief Minister and about
the provisions of the Bill which has
not been received by the Government
of India for recommending it for
President’s assent. I am not going
to give an answer to the questions
which are not relevant to the discus-
sion. Firstly he has asked whether
the Chief Minister had consulted the
Prime Minister. There is no need
for it under the provisions of the
Constitution and the Chief Minister
need not consult the Central Govern-
ment or the Prime Minister. .,
{Interruptions).

AR LR G E SR
N

SHRI PILOO MODY (GUJA-
RAT) : The Constitution of India
or the Constitution of the Congress
Party ?

SHRI P. VENKATASUBBATAH:
I am talking of the Constitution of
India. Article 254 is the relevant
article.  (Inferruptions) . He asked
whether the Government will advise
the President not to give his assent.
When the Bill is sent, the Government
will aoply its judicious mind and go
into all aspects of the matter. (Inter-
ruptions) . As I have already stated
the Government is as much zealous
as the hon. Members for safecuarding
the freedom of the Press and expres-
S10n.

SHRI HARKISHAN SINGH
SURJEET (PUNJAB) : On the
one hand, the Minister has stated that
the Government of India stand by
the Constitutional guarantee of free-
dom of speech and expression which
includes freedom of the press. But
at the same time, the Minister seeks
to justify what the State Government
has done. Although he said that he
will take into consideration all the

i
)
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aspects while taking a final decision
he has indicated the Government’s
mind when he said that it is not some-
thing new and earlier it was done in

. Tamil Nadu and in Orissa. Accord-
ing to the Minister, it is a normal

- practice which they are adhering
to, nothing new. That way the
Minister has tried to justify the State
Government’s action,

If you go into this piece of legisla-
tion, you will know that it is a draco-
nian law which seeks to suppress the
press and it is a direct attack on our
democratic functioning.  The law
makes the offence cognizable and
non-bailable and what is the punish-
ment ? Two years® jail in the first
instance and a fine and five years and
fine in the second instance. And the
power has been given to anybody,
lower or upper official. Such a law
is surely meant for gagging the people
and to see that their views are not

¥ expressed.

-~

In paragraph 3 the Minister says
that it is only against indecent and
scurrifous matters. In reality it is
against anything. Then he speaks of
the morale of public servants. If
you go into the question of morality,
then most of the Ministers should be
put in prison. Then only vou can
save the morale of officials. .,

;. u® AmAlG Wewr 1 yam
fgg are®w & AT FT AV
(snauT) —

SHRI HARKISHAN SINGH
SURJEET : Yes, anybody who is
responsihle for it.

The Chief Minister has stated the
real reasons for this law. In one
article he hasstated that such publica-~
tion of news brings discredit to the
Government. Now, what is happen-
ing in Bihar ? Does it not bring dis-
credit ? Every day something or
other is happening. Everybody

[9 AUG. 1982]
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knowsabout the blinding story. The
Supreme Court had 10 1ntervene
that matter. Everyhody knows that ,
every day atrocities on Harijans are
takipg place in Bihar. You want
now to protectthose criminals through
this legislation. Notlunug about such
things should be written in the press.
That js what he wants. Every day
we are listening to corruption every-
where which demoralises the adminis-
tration andthe people. You want to
protect the culprits through this legisla.
tion. God save us. You are hearing ab. .
out Antylay affairs oil dea} scandal,
cement scandaland whatpot. Now
you want to cover up such things
through this legislation. It is
clear for whom this is meant. You
have got your own radio and televi-
sion to do your propaganda day in
anddayout. Andyouare spreading
whatever news you want to spread
through these Government media,
But you are not satisfied with that-
There are some news items about_
something that happened in Arrah
in Bihar. Some two newsmen gave
some news about some atrocities by
the police. Tt happened in Arrah
and, immediately Sir, they were
arrested and Were harassed. This
is what is happening in the country
and you do not want such news -
come out and you do not want sucn
things to be brought to the notice of
the public and to preventitonly you
are bringing forward such a piece of
legislation. You know the cases ol
rape of women by policemen are
reported and you do not want to -
defend the honour of women. But
you say that such things will demora-
lise the administration and this is the
criterion you are going to adopt and
you are adopting and thatis why you
are bringing forward this type of 2
legislation. This type of 2 draconian
law would lead you somewhere else.
Bit by bit you are resorting to the
emergency measures. As a whole
you cannot bring it because there isa
very strong public opinion in the
country against it. I can tell you
that our party is also running the
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government in two States. But we
never found any need for such a picce
. of legislation. Your own party is
~slandering ws and daily some statc-
ments or the other are being issued
and yet we never felt the need for a
legislation of this type. We do not
want it and we shall pever bring
forward any such piece of legislation.
There is freedom of speech and ex-
pression and let the people judge the
performance of our Govermments
and your performance also. In
this connection, I want to ask you
some guestions. Theyare : Are your
prepared to guarantee {reedom of
« the Press, the guarantee about which
* you yourself have stated in the first
paragraph of your statement? You
donot want to take into consideration
the fact that there is an agitation
going on throughout the country
ageinst this Bill and there is agitation
among the pressmen, among the
journalistsl everywhere in the country
and demonstrations are heing held
against this legislation.  Already
theve are many cases of harrassment
and some correspondents or some
Pressmen are attacked. What is
needed in their protection. So, 1
would like to ask : Are you prepared
to assure the House that you willstand
_by the guarantce which the Consti-
“tution has provided and which you
yourself have stated ? Are vyou
prepared to stand by that guarantee
and to protect the freedom of the
Press ?

Secondly, would you be able to
say thatthe sanction to thislegislation
will not be given and it will be sent
back ?

I

Thirdly, will you assure this House
that you will protect those who are
giving you the news about atrocities
that are being committed ? A cate-
gorical assurance must be given.
There are atrocities being committed
against the Harijans, there are atroci-
ties commniitted on women and there

[RAJYA SABHA]
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are atrocities committed on the
minorities and the newspapers and
the newsmen who bring out these
atrocitiesmust be protected ard a full
assurance must be given here in this
regard. Sir, I want asnwers to these
three questions of mine. Thank you,
Sir,
-

(4 - - 7.
) i -

' SHRI P. VENKATASUB-
BAJAH : Sir, I made the refercrces
to Tamil Nzdu and Orissa only to
emphasise the point that it is not |
peculiar to Bihar Assembly alone
which has passed this legislation.

* * SHRI PILOO MODY : But the
manper in which this has been paS§€(l
is peculiar !

SHRI P. F VENKATASUB-
BATAH : In this conpection, Sir, 1
would only like to pcint out that a
Biil was actually passed by the Rajya
Scbha in the vyear 1078 on this
specific matter of insertiop of a new
clause and it has bheen stated like
this—and I quote :

“The attention of the Committee
was drawn to the {act that of late
there has been an increase in the
printirg of grossly indecent and
scurrilous matters intended fo <
blackmailing and then circulat-
ing or exhibiting them through
the medium of the Press and Bills
and other written documents. The
Committee feels that for checking
this mence of blackmail, there
should be a specific provision in
the Code prohibiting printing
and distributing such scurrilous
matters and  for  punishe
menttobeawarded to the offen-
der. 'The Committee hasaccord-
ingly inserted a new section,
292A, for the purpose.”
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SHRI LAL K.
(Madhya Pradesh)
Committee ¢ S

SHRI ~P. VENKATASUB-
BATAH : Sir, this* was passed in

ADVANI
Which

the Rajya Sabha in Novembe:r 1978.

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra) : Which
Committee ?

SHRI P. VENKATASUB-
BAJAH : Itwasa Joint Committee
and the Rajya Sabha passed this.

SHRI HARKISHAN SINGH
SURJEET : We opposcd it even at
that time.

SHRI P. VENKATASUB
BAIAH : Mr. Kulkarni, you were
there very much in this Heuse in
1978. The Rajya Sabha had passed
this. Sir, section 292A as passed
by the Ra;ya Sabha, is substantially
the same as section 292Ain the present
Bihar Billand the Madrasand Orissa
Bills. That is why, Sir, as an
analogy, I have stated this.

SHRI ARVIND GANESH
KULKARNI : Mr. Venkatasubbaiah,
yourself and myself had opposed it
at that time also. The speeches of
Mr. Salve and your leader are there
oniecord. If you want, you can get
the records from the Rajya Sabha
and you can see it.

MR. DEPUTY CHAIRMAN :
Mr, Kulkarni, let the Minister teply
first. You can get your chance when
it comes,

SHRIP. VENKATASUBBAIAH :

Sir, I aan saying this only as a matter
of 111usuat1on

SHRI HARKISHAN SINGH
SURJEET : 1wantto tell you that
1 have not asked this question. You
have notanswered my other guestions,
I have not raised this guestion. You
kindly answer my aquestions. Is
this an answer to my auestion or his

lo AUG. 1982]
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question ? Sir, why is he saying all
these things? I have not asked
a clarification on this.

MR. DEPUTY CHAIRMAN:

He wiil come to your queries.

SHRI P VENKATASUB-
BAIAH : Sir he was referring to
Tamil Nadu and Orissa, I merely
said that the Rajya Sabha has also
passed such a Resolution. As the
hon. Member, Shri Shiva Chandra

a, has raised, even in the Bihar
Bill there have been sufficient safe-
guards with regard to the specifi¢
thing and that has been inserted.
have only stated that the freedom
of the Press, as enjoined under
Article 19 of the Constitution has
also  put certain restrictions with
regard to the abuse of freedom ol
press or expression. Article 19(2)
has categorically described  the
manner in which the freedom of the
press or speech has to be exercised,
whether any restrictions are to be
putif there is an occasion for abuse
of such powers of expressinn. Thus,
he has not violated the articles of the
Constitution. The  other matters
which the hon. Member have raised
are not relevant to the discussion
hefore us. - - :

SHRI HARKISHAN SINGH
SURIEET : I asked whether you
are giving accent or not.

SHRI G. C. BHATTACHARYA
{Uttar Pradesh) : Why has my
name not been printed in the notice?

MR. DEPUTY CHAIRMAN:
You have raised the point Juqt now.
I will look into it.

SHRI G. C. BHATTACHARYA:
I am only requesting vou to gc
through the record whether m;
signatures are therc.

MR. DEPUTY CHAIRMAN:
1 will see whether your name is there
or not, -

’
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SHRI G. C. BHATTACHARYA :
1 take strong exception to your
remarks. ¥ F@FT HT AAA § ¢

MR. DEPUTY CHAIRMAN
I meant that you should have point-
od it out in the morning. Don’t
.take down those remarks of mine.

SHRI G. C. BHATTACHARYA:
This shows negligence on the part
of your Secretariat.

SHRI LAL K. ADVANT : Sir,

you are in the Chair. You should
not cast aspertions like this.

CHAIRMAN:
objectionable.

MR. DEPUTY

There was nothing
It means that the Member should
be vigilant. In any case, I have
said that it will not be recorded.
{ Interruptions). His name is not there.
reInterruptions) S

SHRI G. C. RHATTACHARYA :
* 1 want to know what is the basis of
your saying so?

MR. DEPUTY CHAIRMAN :
' My office has inf-rmed me. That is
the position.

SHRI G. C. BHATTACHARYA :
You made your remarks even be-
fore the office informed you. (In-

terruptions)

MR. DEPUTY CHAIRMAN :
Why do you worry? The record
will show it.

‘#Not recorded as ordered by the
Chair.

(RAJYA SABHA]
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SHRI G, C. BHATTACHARYA
You should not take it lightly, We
are not hére at yow mecy. You
should not makeé unwarranted re-
marks, I want to kncew why you
have made these remarks.

DR. M. M. S. SIDDHU (Uttar
Pradesh) : Mr. Jha says that he
signed along with him.

it form x| . A EH 9T 3T
amar . . . (smEaw) o

SHRIG C BHATTACHARYA :
I want to know why you made
these remarks,

MR. DEPUTY CHAIRMAN :

My reply is not palatable to you.
That is why I said it, .

SHRI G. C. BHATTACHARYA -
It does not matter whether

vour
reply ig palatable or not. Yoy are
occupying the Chair. You should
not make these remarks, In that

article in the ‘Times of India’. .

MR. DEPUTY CHAIRMAN
Mr. Bhattacharya, please see the
notice and then tell anything.. .
(Interruptions) ~ Please  take your
seat. Let us proceed with the busi-
ness.

SHRI G. C. BHATTACHARYA :
"1 protest strongly against the un-
" warranted and very wrong remarks
made by you. (Interruptions) =awiagl-

- MR. DEPUTY CHAIRMAN :

Mr. Advani, please put the ques-
tions.
"SHRI LAL K.

ADVANI :

" Mr. Deputy Chairman, Sir....

MR. DFPUTY CHAIRMAN :
But may I request one thing tos':
Leaders also? If any person has
got such a thing, he should come
the Chamber. What I said is tha
he has received the notice of th,
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agenda also. He could have raised
this matter in the Chamber. Why

+ should he waste time in the House?

SHRI G. C. BHATTACHARYA :
Why did you make these remarks? I
always obey your rulings. ...

MR. DEPUTY CHAIRMAN :

- Mr. Bhattacharya, I will request
you to come to the Chamber and see
the notices. You show me where you
have signed it. If your name is

there, then it will be corrected.
(Interruptions)

13 .

xaza

e A FEAR 2 AF aF &
. eafry A I 2 0

.+ - The House then adjourn-

ed for lunch at fifty-seven
minutes past twelve of the
clock.

. ST AT

——

- The House reassembled after
lunch at two minutes past two of
the clock, Mr. Deputy Chairman
in the Chair. - ;

—

“* MR. DEPUTY CHAIRMAN :
Yes, Mr. Advani,

SHRIG. C. BHATTACHARYA |
Mr. Deputy Chairman, Sir, about
my request to you regarding the
inclusion of my name, now it is
clear that in the July 27 notice my
name was there. But unfortunately
that lapsed. And, in the next week
when the notice was repeated, my
name was not there, And, I am told
that, it is for that reason that my
name is not here in this list. When
T was mentioning these things, I
did not cast any asnersions on the
office or the staff. I was only stating
the facts so that I may request you
to give me time to speak on this
Calling Attention Notice. I would,
therefore, request you to kindly give
me a chance so that I may also speak
on this matter,

[o AUG. 1982]
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oy fraam &1 ¥ AT 9E
e & 1 zaar ww oA w2 ¥ fe
fogma & Afeg 1 wrfaT gdww
¥ o & @ wX Wi WS
foqma & fag ar ? &1 3&d
foaaw am §, faad serea €37 qQal
FAM ArRYAfwA fFg gy st@ar g
A& A g A fs 8 foegme 1 faw

ot 5 A= & gwr A AT A A A

fzar, gafae IAsr a8 & 1 afwT ag
I AT w7 GAW F AdY A7 G ]
v fegsa &1 wifeq & at 397 faay
A § T vy s o FHIET ’

MR. DEPUTY CHAIRMAN :

I think this matter is quite clear
and it does not require any clarifica-
tion on my part, This rule was,
for the first time, announced in the
House in 1979. This very matier
was raised in 1980 March by Shri
Bhattacharya, this very point. T
think at the commencement of every
session the rules regarding the Calling
Attention Notices are notified to
every Member. You consult the
Rules. This is the procedure followed
in this House that if 2 Member gives
notice, that will be valid for a week
and on Friday it lapses. If he wants. %
his name to be included he shall have |
to give a fresh notice. If later on ~
only one Member gives notice of such
a motion, only his name will appear
and not the names of other Members.
You read the Bulletin and you will
know the position,

SHRIG. C. BHATTACHARYA :
Sir, kindly reconsider this convention
so that the names given earlier do

not lapse and are automatically
included.

MR. DEPUTY CHAIRMAN :
That is all right, that we will sec.

My request is that there is a long
list of speakers and we have very
crowded business for today.
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SHRI ARVIND GANESH SHRI LAL K. ADVANI :
KULKARNTI : Sir, this is an impor- Welcome. Mr. Sathe, you are

tant matter.

MR. DEPUTY CHAIRMAN .

My request, therefore, is that you
should be very brief .

SHR1 ARVIND GANESH
KULKARNI : Sir, this is a bread
and butter question for our very
existence.

MR. DEPUTY CHAIRMAN :
Yes, Shri Advani.

—

r

- fact,

SHRI LAL K. ADVANI

I notice that the Minister of Informa-
tion and Broadcasting is not here.
He was here in the morning and I
expected that he too would be here,
hecause, as the phraseology of the
Calling Attention notice indicates,
It is not confined merely to one piece
of legislation, the Bihar Bill or some-
thing of that kind. In the other
House, it was Shri Venkataraman
who replied. In this House also,
Shri  Venkatasubbaiah is replying.
But.. . (Interruption)

MR. DEPUTY CHAIRMAN :
MR. Venkatasubbaiah, you call Mr.
Sathe also.

SHRILAL K. ADVANI :1
think, the Minister of Information and
Broadcasting should be here. In
this relates more to him than
to Shri Venkatasubbaiah. If it
were merely confined to the law,
than  perhans, either the Home
Minister or the Law Minister could

- reply. It is true that the QCalling

Attention relates to the pressures
building up inthe States. And to
that extent, the Home Minister has
to treply. Sir, T would not like to
go over the same ground again which
has already been covered by the pre-
ceding speakers.

MR. DEPUTY CHAIRMAN :
Mr. Sathe has come.

~

L4 S = i

very much wanted in this House.

SHRI PILOO MODY : You
are wanted all over the country, but
in this House, at the moment.

SHRI LAL K. ADVANI : Sir,
first of all, I would like to know, wherc
does the Central Government, figure
in this  entire episode ?
This is not yet clear. Thisis the first
point for clarification that I would
seek. I recall that in 1977 or 1978,
the Tamil Nadu Government had
referred a piece of legislation to us
in the Governmenthere. Qur reaction
was not favourable to thatBill, though
I am aware of the Constitutional
limitations of the Central Government
in the matter of legislations of this
kind which relate tothe Concurrent
List. But our reaction was not
favourable, Subsequently, however,
the Tamil Nadu Government passed
a Bill. Then, Orissa also passed a
Bill. Now itisthe Bihar Government’s
turn to passa Bill of thispature which
throughout the country hasevoked a
kind of a vehement reaction and a
unanimous Teaction from the entire
media from the entire Press and 1
must compliment the Press of the
whole country and the Press of Bihar
in particular for standing up to this
obnoxious Bill to this black Bill
firmly and vehemently and with 2
determination which obviously isnot
going to waver.

Sir there is a background to this
whole affair. And it is not merely t.h‘s
publication of the new story relatirg
to the slaughter of 108 goats and Shri
Mishra having taken a blood bath  in
that. This may be a baseless story I do
not know. But this much is krown
that Shri Mishra believes in some
kind of tantra. He may not believe
in this kind of atavistic ritual. But you
see the colour photograps of his in
magazines in which all the ten fingers
show different kinds of rings in them.
That is a different matter. I would

i like to Xnow from Mr. Mishra if any
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paper exposes, bares, this atavistic,
superstitious and queey tendency of
hxs-, J1s it indulgg n scurrilous
writing ? 1 do not think so. In this
particular case, it happens—I made
€nquiries- -that ro paper of Bihar has
published this story about the
slaughter of 108 goats. No paper of
Biharhas publishedit. Itis, perhaps,
Some two magazines published out-
side Delhi which have carried the
story, and that too in the month of
Viay or June, somewhere around that
time.  Whereas, it was in the month
of 'March that Mr. Mishra, the Chief
Minister of Bihar, deputed three
officers of his to Madras, to go and
study the Bill of TamilNady and find
out whether we can do the same thing
here or not. I am merely trying to
establish that this kind of story which
may be baseless, which may be con-
cocted, which may be obnoxious, has
nothing to do with this Bill. T would
- 82y, if it is wrong, Mr. Mishra has
every right 1o proceed against the
Journals under the existing law of
defamation and sue the jourpals
concerned. No difficulty about it,
but the fact that he moved in this
. direction has nothing to do with the
story, nothing to do whatsoever with
the story. The story came much
later. ¥e has been angry with the
press for a long time. Every since
the Indian Nation episode he had
been angry and bitter with the press.
He regards the press as his enemy
because it is true that Bihar is one
of the worst administered States in
the country, scandals piling up one
after the other. Scandalous Bhagal-
pur blinding being only one of the

kind, and the nexus that existsbetween !

the collieries and the criminals and
the mafia and the politicians, one
after the other the kind of scandals
that are being exposed naturally have
perturbed the Chief Miinster of Bihar
and, therefore, he has been, in a way,
itching for some kind of sanction
against the press.

The press has been functioning as
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a vigilant sentinal of public interest -
So far as obsccenity is concerncd,
I think the law is there already and
a question was asked, has tbe Chief
Minister of Bihar procceded against
anyonc ? The Home Minister very
glibly replied 1o the carlier member
that “I have no information whether
he has undertaken any prosecution
of any errant journaliis”. My infor-
matjon is that throughout the 24
years' period that Mr. Mishra has
heen there, he has filed only one single
case of defamation against the Indian
Nation, not on ground of scurrility,
not on ground of obscenity, but on
ground \hat it was perpahs reported
that there is a CBI inquiry against
Shyi Mishra and he said that there
was no CBI inquiry and he sued him.
The case is going on and my informa-
tion 13 that there have been six o
seven adjournments of that case, all
sought for by the Government. Now
these are the hard fa cts and these
hard facts have to be kept in mind
while coming to the conclusion
whether a Bill of this kind is necessary
or not. A surprise bas been sprung
on us, on the House, that after all,
this is 2 normal matter; cven the
Janata Government did it and the
Rajya Sabha passed, it, etc. 1 saw
it in Mr. Venkataraman’s statement’
I am grateful to him for pointing it out
to me because 1 would like to own
my mistake wherever it is. 1 1 was
part of the Government, the Govern-
ment’s mistake js my mistake. But
these facts also should be put 10
proper focus. There 15 a ']omt
Committee of the House copstituted
in 1972 and that Joint Compmittec 18
not dealing with the Press,itisdealing
with the Indian Penal Code, compre-
hensively trying to reform it, reshapc
it. That Joint Committee, formed in
1972, submits its report in 1976 after
examinjpghundreds of witnesses, aftcr
examinmg hundreds of memoranda,
after having not less than about
hundred sittings and all that 3 and a
near unapimous report comes out.
1, for one, am grateful to Shri Venka-
taraman for having pointed this
come because I feel that even the



241 ' Calling Attention se.

Janata Governmentshould have heen

more careful, it should have under- -

taken greatcr scrutiny of this particular
provision relating to the press before
introducing it in this House and also
that is was not passed by Parliament
isa blessing for the country, but when
you cite it I become apprehensive.
Are you intending to bring it back
again ? That is what 1 feel because
I hold that the laws relating to the
press, as they are today, are totally
adequate. ‘There is no question
whatsoever, there is no justification
whatsoever, for imposing any further
contraints. If at all, there is a
clear case for including a constitutional
guarntee for freedom of the press
apart from the freedom of expression,
that js there in article 19, then it is
necessary if further anything is
necessary, 1 would say that this
country badly needs a ‘Bill of infor-
mation’. A right to information, the
kind of \egislation that obtains in
many democratic Countries of the
world where a jurnalist doinghis
duty is not merely entitled to speak
out what he thinks is the trusth but
" also , o ferret out information. So as
a res ult of these laws that have been
" passedin Orissa,in Tamil Na.du, what
has happened ? 1 have with me a
news from Madras—I am quoting the
Hinanstan Timess—-which says

“Tamil Nadu is a State where
information is a prized comm-
dity. The flow of information
is clogged at various levels. The
news men arc suspects in the
eyes of Government. When the
ordinance to curb  ‘scurrilous
writings” was promulgated, and
the secretaries were forbidden
to talk to the Press, it hecame
difficult to get any information
other than useless Statistics. Some
secretaries declined even that,
taking shelter under the ordi-
nance.

- The Information Department
pleads helplessness when a
request for information is routed
through it”. .

[RAJYA SABHA]
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Sir, it is thercfore that I say that
the laws as theyare totally, absolutely
adequate. NotLir g further is nce ded.
The Indian Penal Code is therc ;
the law of defemation is there
the law of contempt is there and if
there ar¢ any errant jctrnalist, if
theyare people who writc i « m.n er
as to do mischief but who do not
come within the mischief of law,
I would say the Press Council is
there. The Press Council is meant
for that. It is an institutionalised
arrangement to deal with pressmen
whoindulge in irresponsibility. They
may not be committing illegality,
but they indulge in irresponsibility.
The Press Council comes in there.

SHRI PILOO MODY : They
have done very well over the last two
or threc years.

SHRI LAL K. ADVANT : 1
have always been of the view that
there should be no law, there should
be no legistation to curb irresponsibi-
lity. After all, irresponsibility is not
the monopoly of politicians or
members of Parliament. All can
partake of it.

SHRI PILOO MODY : Or the
Chajirman.

SHRI LAL K. ADVANI : Sir,
we would like to discipline ourselves.
So far as we are concerned, if any
one of us behaves irresponsiblity, we
deal with it. Similarly, if any one of
the pressmen behaves irresponsibility,
the particular press should deal with
it. The press Council is an institu
tionalised arrangement.

MR. DEPUTY CHAIRMAN
Now please conclude.

SHRI LAL K. ADVANI : Sir,
I have something to add. I won’t
take long. This is not confined to
law. This is confined to pressures
onthe press. And todaythe pressures
are not merely legislative. They are
administrative also. They are politi-
cal also. T have with me another
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press clipping. T am not going into
the old—stories what happened in
Bangalore, the kind of gherao that
took place there, or what happened
1o that journalist whose wife was
raped and murdered in Orissa. Those
are old stories. Butcven recentlyin
-Orissa what has happened ? There
was pressure on journalists, I am
again citing the Hindustan Times.
‘Shri Khushwant Singh is here. Tt
says

“Pressures on journalists whose
despatchesare not palatable to the
Government which had a brief
respite of about eight months,
have ap arentlystarted once agnin
as the J. B. Patnaik Government
is faced with growing dissidence
within the Government as well as
the party”.

Once the troubles start within,
the pressures come on the press.
There was Mr. Jena, who is the
correspondent of the Calcutta based
‘The Telegraph’ and other Ananda
Bazar group of publications. He
complained “‘that yesterday around
noon, one Prakash Mishra, sub
inspector in the special brarch, came
to his house when he was ahsent and
asked awkward and offending ques-
tions to his wife. When his wife
enquired the reason for askipg such
questions, the visitor reportedly said
it might be bzcause of some writings
of her husband”.

- = = -

- T

Now have we come to this pass ?
Now this is pot something which can
be legally dealt with. But the
Minister for Luformation and Broad
casting is here every vear he con-
venes a meeting of the Information
Ministers of all the States, to which-
ever party the may belong— they
may belong to Al-Anna DMK or
CPM. They do participate in that
conference of Information Ministers.
‘T would think that these are issues
which conld be thrashed outeven at

[9 AUG. 1982]
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that conference of the Information
Ministers. He should be conscious of
it that his responsibility is to ensure
that freedom of the press is absolutely
inviolate. Sir, furthermore, this
does not belong to the CPI (M), this
does not bclong to the AI-ADMK.
This happens to belong to the same
party which is ruliy.g at the Centre—in
Madhya Pradesh. There are two

instances. One of the reports pertains

to officials harrassment of a journalist
in Chhattarpur. Tamnotciting Mr.
Khushwant Singh. I am quoting
the Times of Inda dated 29tn Jyly :

“One of the reports pertains Lo
official harassment of a journalist
in Chhattarphir who persisted in
filing 2 series of press reports re
garding a magesterial inquiry into
an ircident of rape involving a
policeman there. The incident
had led to an agitation and police
firing in July 1980.” .

Now, hecause this journslist s’
tryirg to report what the magistrate
has found about thatrape case, he is
in trouble. It further says: .

“Mr. D. P. Pande, district and
sessions judge of Chhattarpur who
conducted the inquiry submitted
its report to the government
recently. The report is under.
stood to have stated that the
reporter was under undue pres-
sure from the district authorities
who had sought to hush up press
reportsinreg-rd toinquiryinto the
the rape incident,

Here is yet another incident :—-

“The other reported incident
concerning the alleged threat to
the freedom of the Press relates to
the ‘suspension’ of official adver
tisements in respect of a news-
paper in Sooni because it had
‘exposed a sex scandal’ allegedly
involving some local politicians
and officials.” rno
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Now, Sir, these are the incidents
which have been reported. They
have not bien contradicted. I
would think that the Informa-
tion and Broadcasting  Minister
cannot be a passive spectator in
these matters.: He has to take
positive interest. Lately he has
made some very forthright and very
frank statements. I would Jike to
compliment him personally for having
made a statement in Delhj last week
in which he categorically said, “All
thinking has come to a standstill-
There is no thinking anywhere,
not even in my Government, not
even in the Cabinet, not even in
my party and if this state of affairs
goes on for long, who knows Burma
and Pakistan will not be repeated in
India.”

SHRI BISHAMBHAR NATH
PANDE (Uttar Pradesh) : Have
the newspapers published it ?

SHRI LAL K. ADVANT : Yes.
1 am quoting from the Times of
India. When 2 correspondent asked
him, he frankly said, “I did say.
T repeated it in my Pune speech the
next day, on the 1st of August.”

SHRI ARVIND GANESH KUL-
KARNI) : Salveji, this is Mr. Sathe’s
photo. This is his sneech in Loksatta
and Makarashtra Times.

L e T -

MR. DEPUTY CHAIRMAN :
Mr. Kulkarni, your chance will
come. Please conclude now, Mr,
Advani. .

SHRI LAL K. ADVANT : Sir,
this kind of frank thinking and frank
talk would certainly heln the country
and it is certainly gning tn help the
Government and the ruling party
also very much.

SHRI N. K. P. SALVE :
(Maharashtra) : That was when the
..J anata Party was in power ?

[RAJVA SABHA]
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KARNI : No.

SHRI PILOO MODY : Some
day you will also be in power and
then will you behave this irrespo si-
bly ... (Iuterryptions) . . .

SHRI LAL K. ADVANI : I
am particularly astonished to note
that in the advertised speech-because
it was not made in the Assembly
at all, but it was supposed to haye
been made and then a full-page o
two-page advertisement was given
to the press for publication. It is
Shri Jagan™nath Mishra’s statement
in the Bihar Vidhan Sabha of July
31, 1082 in which he has said that
the Prevention of the Press (Objec-
tionable Matter) Act is Inadequate.
It is interesting.  See the rationale he
has given for his Bill. “Most of the
State Governments have either consi-
dered the Press (Objectionable Matter)
Act, 1951, as a poor weanon to deal
with such writings or they did not
intend to give undue publicity to the
matter,..” He does not know
that this Press (Objectionable Matter)
Act of 1951 was repealed by Parlia-
ment in 1957. It does not exist.

SHRI MANUBHAI PATEL :
He might not be knowing it.

SHRI PILOO MODY : He was
not educated then, he is not educated
now.

SHRI LAL K. ADVANI : It
was repealed in 1957 hecause it was
supposed to be a black law, and he
says it is inadequate. He says this
particular 1951 Act is inadequate-
It is amazing. He repeated thi
yesterday. When a deputation of
the Editors’ Guide met him in Patna,
he reneated it. They started asking
him, “Have you proceeded under the
present laws that exist ?** He said,
there is one law, the Press (Objec-
tionable Matter) Act and that is
inadequate and, therefore, we have
not proceeded under it. Well, I
can only sympathise with him.
But so far as. ..
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SHRI1 ARVIND GANESH KUL-
KARNI : Only the Bihar Chief
Minister can say like this.

SHRI LAL K. ADVANI : There-
fore, Sir, my questions to the Minister
are like these. Finsly, as I said, I
would like to know the Government’s
position in this regard. I have with
me today’s Hindustan Times which
quotes Mr. Ashwini Kumar Sharma,
MLA, saying that the Chief Minister
of Bihar had told his party people
that he had spoken to Shri Vasant
Sathe, the TUnion Information
Minister. Shri Vasant Sathe had
heen cor.lsulted in the matter and only
after this consultation it was placed
hefre the House. This is what the
Chief Minister of Bihar has told his
party colleagues, one of whom has
written a public letter to the Chief
Minister. I would like to know—
Mr. Vasant Sathe is here—whether
it had been sent here, and whether
he was consulted orally or in writing.
I would like to know whether the
Draft Bill was sent to the Government
for comments. If so, what were the
comments ? What did the Govern-
ment of India say ? ,Secondly, when
the Bl!] comes here—it has not ag
yet arrived, because if it comes here . .

SHRI PILOO MODY : Mr.
Stephen Is carrying it in between.
Tt is carried by post.

%

what. would be the Government's
reaction to this Bill? Would the
Government advise the President to
withthold assent to the Bill. Thirdly,
as I have already suggested, would
the Minister of Information and
Broadcasting consider discussing this
1ssue of press freedom with all its
mplications, the possibility of having
4 glarantee incorporated in the
Constitution, with the Information
Ministers ? He can specially convene
a conference for this purpose. I am
really thankful to Mr, Mishra for
having projected this issue in a very
sharp manner. Otherwise, Tamil -
Nadun and Orissa Bills were glossed

SHRI LAL K. ADVANI 5: ..:
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over. ‘There were protests, very
feeble protests, but thanks to Bihar,
thanks to the Chiel Minister of Bihar,
Mr. Mishra, the whole thing has come
into spotlight and the entire attention
has been attracted towards it. Then
about the cases that I have cited of
Madhya Pradesh, Orissa, would the
Central Government intervene in
those matters? And, lastly, is the
Government satisfied that the Bill
was properly passed ? After all,
the Bill was passed in five minutes.
the whole thing was over in five
minutes amidst shoutings and no
one hearing anything, nelther the
Treasury Benches nor the Opposition.
And it had occasioned a lathi-charge
on journalists, All these things are
there. .

™ SHRI PILOO MODY : How can
you make a speech in feur minutes ?

MR. DEPUTY CHAIRMAN :
What happened in the Legislature,
you cannot. ..

SHRI LAL K. ADVANT : I am
not discussing what happened in the
Legislature. But everything is done

constitutionally. A law of this nature,
has it really been given proper
thought? (Inferruptions) . So far
as this case is concerned, it belongs
to the same party. Therefore, the
responsibility and obligation on the
Government is still more, I congra-
tulate the Congress (I) Members
also because some of the Members of
the party in Bihar have said that this
should not be done, and one of them
has been quoted. These are the
questions I would like to pose. And
once again I would like to warn the
Government that these are all matters
in which all the Members, all
democrats would fisht the whole
thing, they would resist it to the
utmost and there will be no relent-
ing until not only this Bill is with-
drawn -— because it has not yet
become an Act—but the other two
Acts of Orissa and Tamil Nadu are
also repealed.,
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Sir, Mir, Advapi is not only an emi-
nent parliamentarian but he was
also the Minister for Information
and Broadcasting. He knows the
constitutional position of the State
Government vis-a-vis the Central

Government, when the Central
Government has to take a decision.
- That constitutional position [

need not reiterate. 1 have already
said this. Sir, he asked whether the
Government will withold recommend-
ingitfor assenytothe President. Sir
when the Bill comes, as T have al-
ready said, it will undergo a judicial
scrutiny of the Governmentof India
and whatever suggestions are made
by the hon. Members and also the

- views expressed in thisregard by the
Bihar Government on the relevant
Billthathas been passed, all those will
Le taken into consideration. About
Madhva Pradesh and Orissa, he
asked whether the Government had
intervened in this matter. Sir, Y am
not'in a positién to say now what
exactly has happened.

Sir, another thing he asked is
‘about consulting the Central Go-
vernment. 1 have alveady stated in
my reply to Mr. Shiva Chandra
Jha that the Bihar Government did
not consult the Central Govern-
1ment with regard to this Bill.

SHR1 G.C.BHATTACHARYA :
What about Mr. Saghe ?

. SHRIP. VENKATASUBBAIAH:
Hge also asked whether the Bill had
heen sent hefore it was passed in the
Assembly. We haxe not received the

Bill before it was passed in the As--

sembly. He also asked whether
we were satisfied with the way the
Bill had been passed within minutes
in the Bihar .Assembly. This is the
concern of the Bihar Government and
the Bihar Assembly. We do not
come into the picture at all-

" SHRI PILOO MODY : What
about Sathe? ~ - _ -. "~ ..

[RAJYA SABHA]
SHRI P. VENKATASUBBAIAH:
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SHRI LAL K. ADVANI : A
Member of the Assembly said that
the Chief Minister had told him that
he had consulted Mr. Sathe hefore
introducing this Bill. Is it true or
false?  (Interruptions).

MR. DEPUTY CHAIRMAN :
Please hear him. The Minister is
replying. He is a Minister replying
on behalf of the Government.

SHRI P. VENKATASUBBAIAH :
I have categorically stated that the
Bihar Chief Minister had not con-
sulted the Central Government in
this regard.

SHRI LAL K. ADVANI : Mr.
Deputy Chairman, Sir, I seek your
protection. T asked a specific aues-
tion whether Shra Sathe was con-
sulted by the Chief Minister.

SHRI VASANT SATHL : May
I answer, S? 1 was nct corsuleed.

SHRI LAIL K. ADVANI : At
least thiis House knows that the Chief
Minister is a *,

SHRI PILOO MODY : 1 think
Mr. Venkatasubbaiah could have
easily given this information to the
House. Why should he make this
pompous statement that the Govt.
vernment was not consulted when the
question put was whether Mr. Sathe
was consulted. Mr. Sathe was not
consulted, M.. Venkatasubbaiah
could have said ifhe helieved in Mr.,
Sathe.

i gy AEm wiEs : (fEw)
Iraafd "Eed, § g 4 4
fadz e srgn fF aidl § oF Fgraa
2 fr ardy arg AR 9 waTRg | ATEY
A A1 HR T feend wog 1 fag
F Y sty frrsy #Y Fida 9@ & AT
& Fzl & & i gu = AfwEdr Fave
FEgF AW ag TAT . . . (WIgawm) _

*Expungc;l as ordered by the Chair,
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o) Iuevmafe : TEFT ST Y T

ol gETIE ARWW Ry : § g
ST | § % Fan sifeet g A
Y 7 1 & i o e ot 3 fagre
Y Ffsearfea aidl ¥ ag wg7 & fF 98N
TR AR | H13 GES & TS &, 747 A
TH TG IV [T AT !

57} Juewmaly | HET A I
2fmr g

ol FFRAT AICRW uiRw ¢ Y
sfd FMT MITeT TGS & 5 00
e AT WU AT 1 AR FETE TG
feur @t ar av Fa S fears A
wraeT qrel &t oo § fefafaadr oamm
A 7 I A e quE faar g,
F4T A FeTTs HTIFT TEF F1 FTATHA
Fr FHEAE w0 7 T e gAOR A
st sty fAw & faare @ aw| 1
o Fi faar ? s, Fw A §
TR LE  FC AvEan § ol faaw
oY Fam fa o & Sar it S geanf
A owg 5w @ &, @
e @ @ mify ey A g as
F FA § I9 FAI A <H oA, =9,
qmenTd wfe 87 & fau owen &
saaw g, afew e Y wmowr ag
FAA qW FT wEwEEFar 4@l 9y ?
fogR faum qar & sroid FEaTR
N A ST &, SEH F Y Femr
WA § | AfF § ag wE e g
fe g Faw fage faamw @ § afse
N T TG | Gigu F HeeT gH oS
wHifes afaeT< a1 & #iR Gfqam g7
gH ot Aitfes srfieerT wTeT §, 3T S
qT FET FOTNATT G1aT &, a¥ 91 37 50
qag 1 wigwe o & fF g 5w w
=1 X | "fawT & qua &= Al @
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forrrerr g8 qag & W= 3 1 fage
faam e FT T A A S wfawT
o AE § foaw sedug o arw "
e & qeeT argen g a # Wk
st @1 frelt far o= 60 TreAvEE & Al
T gHag FAT3fF 60 TAvewvET &Y
aw fFy waw ¥ g FT &7
A AT T & fF BT 60 mESAT
gt aq faw § art sw faw &
g feaw fame & g w7 &

wh am ¥ g FgET Agr
fe fagus o8 2T & A S
yaq aras gt @, fediw areer
grT & qaw aTaw gl & WIT qel
FY S99 I3 g & | §fee Gfew
¥ fufrez &1 9@ wErE, @S
afer ¥ fafaeex 1 sgm@ @@
Afew s wwFg & fr yg fFquw
wEa §AT WX qF gFEd AT
yrea fafreet gy foges & qm
FO X GEY § HF F AWT [T
ge X I @ A w8 T Foaw
fae &, #w Sfaw & A gfwr
wgl ST W@ & 1 ¥ swfed 3w oAl
F 3T § | FESlAE fawd §
s 9 mofadaqr w1 W 8, W9
grasifa® ofigw § Toar &1 A6 &
STt & & qeAT WigeT g fRogw AT
ng wEStRd shaw § § ar gurd
qX wew faed §F Twar few
arw A g gEsle sEs w
Wy & @ & wEsfHE A # et
Ift@ gom W@ 1 gEIR "YW,
g A1 THo To T, THo fro WX
fafieex o1 &, 89 ¥l S §
¥ai @ & e @ N g, uw
gy 8@ g AR R W@ 93
fggem A Swd B AR AT
i foam o sfwag & Aifas gx
& ifs g7 Sawr dur @@ Fov
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T AW AFT ug Fga @y f*
Ia R A’ F IO A 4 gAY
8 a8 AT AHE W Ag AWE
BUW § WX W w9E g faaen
AR &, fgrgena & AWl &Y, usdfes
Hrg § wofqaar s IRy gr | &
ST Jvgar g & g wsfen, & wusy
AT WE WTAAT §, QHT WEET T
e g7 i few et & sera
fr o gifasi F FA 9C 108 FHA

F gAY & W, g AW

¥ faa oy ag om< wafew & 1 W)
et # orar § fF gFmRe Armaw
7144, qIGUTAE &1 WG 4AT &b
TEHT G TF §STH HiLq & gy e
T 1 W 47 8T F 5 AfqFar g
&Y IUFT AT F Hra< GEF F |
7T GEr atg ferm &Y 7€ & ag @}
wefer | S8 w9 wRd € fv ug e
efer & 7 g9 7 A9, §9E18 6%
gfeara ST, FE1F T OF SOAT 5%
fra® 9T w9 Sfcarg savEr A E )
zafed & w9 A3 s g
f¢ s gz afad a1 7 A, How
& git ot = < G Afw fiw ger
Y e e & SH g GLAR T B
%w fawad § | streng faw fog qa
FY TT §, T AT G § G HIT G
aex § AifaF ufuswl & gaa v Mz
RUGT §, A1 TG I8 FT G H& 07
T ¥ gATR TEi. ..

s Iurwls : waTew w0E

o} gEEE ATRWM 41ES ! 99-
gamle #EEE, w9 ¥ T sofed
a8 g e & fg=h ¥ et § 1 g
@ st 9T & & ot gash ¥ dwr
FEAT |

Y Syawefe . §om w7 8, s
F4T. . . (TnwE™)

[RAJYA SABHA]
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) EAIT TGO YWD ¢ &HHY AT
qga FW &1 FUney g § e gare

sl Juewmlfy ;. FET HAY FI
AR A &1 wgaw HRE

Sl g AR UITR L
TrEt ¥ wgEa & Mo

foasr asar gHE ST BrEdy
FT T L5 |

fomat agay, forasr &Y 937 g Ay
HAT FEHTH HIT AT § AT IHF qeaf
F qI H FUT quAr Eﬁz’%ﬁﬂ 99
#e agt & 7 e L. . '

st Fuawhy @ g1 T
Sl gEIR RO AR
dwaa # i afuwrd. |

s\ Iagwelx @1 war, mAvE

wfar

o} gFAI I WIFT ¢ TF (AT
YA oifsid 1 § %g st Tgan g fo
IHT Tt Ry w57 & 7 W9 gt
Tl £ g7 Tq1d ¢ fagr # fa-faw
wea) §, fea-faw arieat 4 #@-
YT YT & YEITIH § HIT T7% iy
FIF-H (7 G TH qTQ @ 0§ qT
ey wg’, THHT S gAAY FGT & |
WY & N gaw a6y fagy g
7y Fg 9% % 48 Tas €. . (waaw)

afem  gear. .. (wEww) ...
TE ¥ 9wy, wfedt ¥ =fwqy, ggai
9 Ffad wg & A8 a9Fd | HEH
Twaidfes §§ F1 dEr QrEr AT
8 sEare A fgam &, @
IEFT VF =8 aFy |, . . (swagwm)
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ot gugamali @ w79 G 3&&,
g war | St

o F T

S gWMIT AXWO W@T . IT-
awrafe AgRT, AT WI@ g GET
F T8 TR TR0 Qo R YHo 9T FY
freagie 3% Jo ¥ T @ E, W9
art #1 fagd gz afiaeg smar ey
& o1 § gg % v Frar § v avh @2
sfaaey s o dedr a3 sfaarg
ANAT WGFAT g AL FHT FHT 3987
U Fg asr g 1w ST w4 ghaar
F ST W s am 9Y, F@Ar 9
gfady @ &r @=T g A A
AR Y@ qx gfaEy s aren
@ gwEdt & yaig § gamdt &
T & AT AT T N9 q91g
A oA # waw AT FA
# &7 @9 @0 A AT AT §
f& mov g X 93f s=A ¥ f9w,
T mEE #r ferw ¥ fer,
Ay geal #r femw & fag, s
afivrare #r ferm & fao fagre &
W F ([wg & "Er) g oI,
fRre & sigr v g wrafaay &y
USElT agrl g Wik &1 g
UIEE AT W ¥ 19 &t ggifaat
dfed sFreaTg fasm ol a@r-AT FEAAY
A& | H e dioar § o 9aT ¥ i
FUH, & a1 Ay & foq dA g
£t g a@faar sfamm, 19 81 79y
FEE AR Frfa qrat #1 w< Sfwqar
W FE g7 arar ava ar g, fFaEar
& @ A wfREAm g wfor g
AT FG0 6 § arFar AT §
FN STEEAT IATET & 7T Fey
FT HH AT F G & (A 7 oy

©oft goewrafa . awTR w @

~ 83
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= gEIw ARWO 4@ . A
WIE AT &1 aa7 & FFdw | S
SAS[#Z JTT AT I F A H A
TAT & | ATT GTHIR T AA FAS!
wqqT faan ST & 1 AT #7 g g
& HIX FYEY SoraE G FY 70T A ATAT
aff ¥ 0 9® & I An F A
WY A, T I, AT G
%W ag faa 73 92 @ € |
R g9 g famar g, 998

o ggawefy . g Fifeg

) gENRE AVIG Yy ;. . TR
§ 1 woRE T Ay, adat
e § AT AT [T F & IR
for@aT Fm qa< wEfen g | qraStE
foraft 1 cr=war 1 a7e FAT, T
¥ f@aTs a7 397 ER ST 7. L.
(3 7 |

syes- -

W IXEA M TTT GHTT K AT,
qTqe &7 § &1 FE w7 ff A0 )

Fi g9433 AR1gw §.aF ;. 9w
& a1 37 &, I JErg A A AR
ag Id & .. _

CUIEL R

. gmrE wif,
TS FHTT ATS | '

=t gERdE AT qEST 0 AR
SATE S T qg o § S g, 99
STt &g AT w8 fagr | T g9 W
FY gAY qeAT ¥ H 53 @ § AR
ad .. . (suaar) Sq qqr
AT I BT g | g fagF wI S
| HTT ST FEN AGAA  WTAN &, HITHT

T HA 94T & g A H A 7Y WE 98

Woar & | F3Y #Y I Ay w9, ..
(zuagm ) oawr fags 7o g 4T g )
AT GT R AT AT E. . (SANT)
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arz fay qfeq serarg fasr oo ot
TEIT AR SR WM. .. (sgaT)
AT WY AT . . (SwEEw)

) (WA ) HE s g (Tt
AT g0 (e45aT )

SHRI P. VENKATASUBBAIAH :
The honourable Member has said
thathe anticipated my reply. So
there is no use of my giving a reply
to him. There are no specific ques-
ticns put to me for which I have to
answer.

SHRI PILOO MODY : Mr, De-
puty Chairman, aren’t you happy-
that the Minister’s reply was very
short? )

SHRI MANUBHAI PATEL:
Not only that. Hehasaccepted every-
ching.

ot guawawly @ s g afer )

st gew wER (fag) @ =W,
et Y fagre & awy faw g, ag faa
TqH FIS UF G (7 Aoy F7 A
, swdw faOet €, o fadet § o
T UF FAT FEA § 1 W FAH
TR FAT A AT TN AvE wawAraT
ALT gPIT | Ug OF Trafa® ®EA, Sar
F sfgFrd &, 99 F Al F T F
AT J AT @ g qE  Hal
ey 78 & F 3@ fawr & ofer =7 aa
F wfcd § aqm FEari ®7 A AT
guqer F4 § 1 wrfeT g f5 s geet
# qfg 7@t grft 1 fow ag 1 I
oI R 3T F TAM R FEAT FTQ
oy Tawq weina A1 7 G § S
7g afcafara gar § | 99F T faw
AW ¥ a4 H RN R TE 91 99h
1T 39 faer & d9g § w0 AA g o

[RAJYA SABHA!
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IAHT FEAT A & FF @ am ¥ faer a1
wfag sew § 5 gwar, gwia,
qeE MT AL TFR ¥ AWfaAaF
AR FEAT § gFeT v @ §
IAHT FEAT 75 & 6 97 oty gEey
qfafT qHER TR0 FW@ EL )
#tr T F Iy SEw ¥
SE EATE ) Tx Uy gEveT
HHTSETG |, §Add HIT gA~fqederar
FEATATT F @A FHAIT gt
FI L, AT Ug S FgT 2 fy
wEATT UK fge F AT NI F0h
oAl fad aem 38w T GHR 5y
AT A E | SRR HE ¢ Fg0
frag =frrl & afw & 54 & fag
warare wFifer &9 § g 3o
wEAIT Al faE I@ & fau Jey
AT, FTHTT QT &1 HTC =T
AT I ATAT T TFT fgTR 7 wgard
F fwar, ar & wE S & 38 SmveT
TEATE o RT Ty A 7 T wATAS
AT ¥ I e ¥ arrwmiy
frut— o 3w F e % FifeT &
AR & §T69 0F *1S FredicTe
g7 WX THT® F WHIATCSH e
ZU, @ T & {afy 7 g7 &qraATy F
sfy S5 Ffea &1 www urwive
fait ?

¥ ol 4g w0 AR § R
qe  wdl A g qwm Sard
g #dl, T% i ¥ yg faw
T awrg ) agfaw sufwe s
fr fagie & maaie gy At oY
TR AEE & ¥ 9T qw ar
geerary § fawr § S3 gu &, sa%
faerts ... (swduE)

.....

i (FIWAT)  WEUEH g L AT
St @q% . (a=a)
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&t gyl (Wye)  opt]t
P [(-"ﬁl&'u\ﬁ) PR ﬂi ").-

st gIw waw  § FE0. . @A
gaEdr  Wwa Sy, 719 5 a8
NT FFT §.... (@) =W
afsy ... (svaanw) 9 HE WA §
frfq8 Tar awrg ... (si741W)

Y (AtEET) WAOT g 0 uE
WERTETE ... (34FUW) AT AT
e frfrecoagi dr ...

GIblyat (Wy) 21T

yade Liag ¥ ol (e di]en)

[(eddfan) o . Lot e
Wl gIW WEE: gW W ST
& #ET wWiw UF AL wwd §

st W gt F faRr w1 e Ed
fegeam & w3v fogd qew qd &
HIR s 97 EEITF MAT§ 37 93
[ SAAT  EYTT AT THIL, T AT |
AR W g7 faare  warar fagie
¥ wgard H mrﬁrag‘ra %a‘r qg
Haar srd g1 o

wa am g g & fage &
HaT FET AT HIEAT A 77 H1S
di 7E & AR SEFT ST THIAF
garg I Aer A= gaa g #HIR
flRR F oy #€ SEIaT. .. 79
Wit fagre & Ax ¥ @F  qga}
ot wAT §  fawar gTgwr fEr
FT AATET - T § Ak @ 7
AIAT  UERTST 2, I® @%@ %7 GHITIR
TEF A% 3fear & ofeeife
¥ wwfm 31 . mew @dt
dtgard € ... (svEgw) . ... faEx
F W . (sw@am)

f[Translitration in Arabic Script]
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St (Aemr) waRtw gF o 48
g & ... (s33eW)
& 1 Gl (Wye) 2]t

[(u‘»'&'da) e S
st gFRaT ATULY 3w : 4g qF
graag & .. .. (sv3Em)

0 ‘-u.d,

s sugwnl 0 ww gl @3
g1g Fany N1 ? g ds vr&%
(s13am) =7 AT s ra'ir voges
IHIT Y ST & [, A9 45 aﬁ{& |

ol qrw waw: fage & g
wet €, 37 WqF AW AR W aar
afsg o< faww g § 1 3T
famm aifawi 9 o ot &
FZT F qarlas T8 W FFarFa &
o T & fEArE §F AT
gFfa giaTe @l seaw ¥ faw
=1 &3 w@Id & 1 SegIT 48 w37 f
fegmm & wEatd & 99 F15 g
T8 & fagre ¥ weaRi ¥ A4
e &

zafrg FaeFmR & .. (siF419)
st IegRmfa WY T FH
water  qfed, s gy ifsg |

st TN TG : HSWT @A Al
qeq &ifwT ) e § e @
gy SRAr AgaTg e A g et
. (zw3am)

i\ FuaATqla: w19 waT@ e . .
(zamamw)

fmf wha @md (AR
=ftaq ag #ar ... (sugEwd)

F[Tr anslntratlon in Arabic Script]
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s sfewr fag (fagre) @ =2or
fag w &t ata HaEweTgy W4T, .
(sagiw)

ot Sumambt: oo F5 qEY |
.. (suaea=)

st gIW wwE: H 9gar |0
U TOAT AGATE . . . (swae)

- MR. DEPUTY CHAIRMAN:
Order, order, please. Pleasc don’t
comment on anybody.

N gew wwE: AR fEr &
AN A HIARrF7E AT gH1iAT
frar v fagre ¥ wew WA T 9w
Fifgw T ewm W qF  AWET
fRat ? gwar, w1 W Wl T 9
FIIT AT AV & 9ga qSAMDE (A,
I ST HIR WIRG GO &
ar fendge @ fad qw@ &1 U
/1 @imRT, w61 38 g &9 @ F
fagriz ¥ 43wy (WTE)qHo gA«
go ¥4 fam & fgars &7 =1 2g a1d
Y 2fn fggeam. ..

st (WYRTAT) KATTH §F 0 HIS
fawres adl
95 1 Gyl (Wye) 2] T
- & ey Slis
SHRI ARVIND GANESH KUL-
KARNI: Sir, kindly ask Maulana

to come to his seat. (Inferruptions).
There are some rules in the House.

= Irgamfy © g FaTa gy
7

o g NG : YT UG IR HE)
g & Frm o &% v o wfET &
3F FT JTAYT FIF TG FIAT F1 917
fratmur g 1« wfaw o ug €
f& ¢ M7 F faamw fegeaw *
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IR R FE G e frog
fwar «r 77T &, o o ¥ wEATH X
qF T FIF I AT a4y faar
3 Q& graw § F gREre & s
At § & ot wwww, 9 fadw
fFar qregr 2w F dWE L 39 Ay
I@d gu ™ fawr 1 gv frmre
AW F q18 AT 0 §rfE ag
TR O T g qq a7 Ty
1 ude Ag fEmEmm P oafaw
awt Awgar =Sgar § # oww wg
fam w7 AT, wae RweIhy ¥
T G TEE % @, A TH O
FIAI G AT ar § AT ¥
FEAT T1gaTg T wrsft g A wrfwaTAE
F AR H AT F fGeE 19 F
w &y wwwrdwar fegmman,
fagre A wfaal W gEwl g Gt
SERIT SR T &l QX0 SEradet
HLHTE FT T

H (WAET) FHUTH §F
Fury ug 3fF gg diw @ &1
§ Fgar Agar g fF 3g ag g &t
¥y wR FET em g owr &
IaFT a7y wgHI A TOAt § fFar
STAAT | T A P qTE q@vad,
g FATAA, FAATE TATIX |

u-' . JS\”)’)»’ (Lj”’.n) J"&JT

e pighd &y & yah &y Jee S
&S en Uialy WS yame - a0 2y

oS a5 A o piamd &y S eyl

By K 8 WSl oyl
- 8l WS e st gl g5
Pla - S gl &) — By S

LSt - S e

[ ] Transliteration in Arabic Script.
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Nt Fudamela a3 e,

qel S waTE &q o '
q g W IA qemy JE ;W% UG

FIA T TUT A GA TGN ETHI G|

SHRI PILOO MODY: Sir, the
Minister of Parliamentary Aflairs
is inciting a Member there. ([ntef~
ruptions). Mr. Deputy Chairman,
Sir, I want to know whether you
notice the Minister for Parliamentary
Affairs trying to incite the other
white cap in the corner over there,
not once, but five times.

MR. DEPUTY CHAIRMAN: I
did not see.

SHRI PILOO MODY: Notonce
but five times he did it. (Iaterrup-
Lions).

SHRI ARVIND GANESH
KULKARNI : We have seen it, Sir

SHRI PILOO MODY: He did
it five times. (Inferruptions).

MR. DEPUTY CHAIRMAN:
All Right. Yes, Mr. Minister,

SHRI P. VENKATASUBBAIAH :
Sir, the honourable Member made
certain wild allegations against the
Chief Minister of Bihar and he is
not here to defend himself. (Inter-

ruptions). So to pass adverse remarks
against him. .

SHRI PILOO MODI: You are
here to defend him.

SHRIP. VENKATASUBBAIAH:
..is not correct. (Interruptions).

SHRI PILOO MODY: Maulana
is there to defend him; you are
here to defend him: and the Chair
is there to defend him. (Inferrup-
tions).

MR. DEPUTY CHAIRMAN:
Why are you bringing in the Chair
unnecessarily? I am very sorry.

[9 Aug. 1982]
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SHRI P. VENKATASUBBATAH:
Sir, he has asked a question whether
the Press Council has received any
complaint. It is for the Press Council
to tell whether it has received any
complaint in this regard. So far as
the Government is concerned, we
will not be able to tell anything in
this regard. Then, Sir, he has said
that it is an obnoxious and a draco-
nion ill and all that. Sir, I would
like to quote in this connection fram
the Bill itself. There are certain
safeguards in this Bill which has been
passed by the Bihar Assembly. I
will quote the relevant portion:

“Provided that it is net scurrilous
to express in good faith anything
whatever  respecting the conruct
of a public servant in the discharge
of his public functions or respecting
his character in so far as his character
bears on his conduct and no further or
any person touching any public
question, in respect of his character
so far as the character appears in
that conduct.” (Interruptions) “In
deciding whether any prson has
committed an offence under this
section, the court shall have regard,
inter alia, to the following considera-

" tions: general character of the person

charged and where relevant the
nature of his business, the general
nature and dominant effect of the
matter alleged to be grossly indecent
or scurrilous or intended for black-
mail. Any evidence offercd or called
by or on hehalf of the accused person
as to the intention in commiting the
acts specified in this section...”

Sir, he has asked whether the Bill
will be sent back. The Bill has not
yet come.

SHRIM. KALYANSUNDARAM
(Tamil Nadu): Sir, the Home
Minister has distorted the Member’s
question. I can follow it although
it was in Hindi because the transla-
tion was made in English., The
Member’s first question was whether
the Chief Minister of Bihar had made
complaints ta the Press Council.
This is the question. It is not whether
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the  Press Council. ... (Interruptions)
~ When the Bill comes for President’s
assent, it is the responsibility of the
Home Ministry to examine -whether
the Bill has been passed properly,
whether all the measures that should
be taken earlier, have been taken.
That is the question. The Minister
has not annswered that.

SHRI P. VENKATASUBBAIAH:
Perhaps I might not have under-
stood the limited question because it
was in Hindi and the translation
was not able to keep pace with the
torrential oratory that has heen
demonstrated by my Hon, friend.
So far as Mr. Kalvansundaram’s
point that I did not hear the Member of
Parlianient is concerned, I stand
corrected. :

S gaRET ame qEd ; D §F
g A A avq qIFHIT qAAAT 7L ¥
qr gg Y B WET H @A AT HAAT
S &7

SHRI ARVIND GANESH KUL.-
KARNI: Sir, we have spent much
time on it. I have got only three or
four questions. Actually, as Mr.
Advani has rightly pointed out, it
is the responsibility of the Minjster
of Information and Broadcasting.
It is not purely a technical or Jegal
question that we are discussing.
When we discussed it with the Chair-

man, the problem came when he’

himself suggested “Constraints on
the press”. T was under the impres-
sion that “constraints on the press”
is not dealt with by the Home Ministry.
It is dealt with by the Information
Ministry. Now, as the position
stands, T want to put some question
to you and some questions to Mr.
Sathe if God permits and if the
Deputy Chairman  allows. Mr.
Sathe will be kind enough to oblige
me and the House.  (Inferruption)
The senesis of this debate, I do not
understand how it started after 1980.
The Bills in Tamil Nadu and Orissa
were passed earlier, hut much was
nat dome ahout it. But post-1980
period shows that there is something
radically wrong with the behaviour
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of the authorities in the government
whether it is at the Central level or
the State level or the regional
level or the national level.
Sir, I want to know whether
3 PM. some light can be thrown

by Mr. Sathe. Sir, how has
this started ?  Sir, if I go through
the history and I do not want to
quote again the ‘Hindustan Times’ or
some other newspapers who have
written very weighty articles and
editorial ofr this. It seems, Sir,
that the Central Government has
got a very powerful lever in its
hands. That is, suppose something
happens and somebody tries to pub-
lish some matter, say, of corruntion
or rapes, etc. Sir, it was Mr. Sathe
who himself was advocating during
the last one and a half years that
press must hehave responsibly, such
news has no value, it is the develop-
mental aspect of the countrv’s econo-
mv that must be highlichted, and
whether it is rape or dacoity or what
you call it corruption, etc., etc., are
all very small and insignificant matters.
This is what he was advacating.
And if the press had hLeeded his
advice, I think, many of the skeletons
which are now coming to the fore
would have heen already pushed
back either under the carpet orinto
the cupboards.

SHRIP. VENKATASUBBATAH:
Skeletons are in the cupbaords and
not under the carpets.

SHRI ARVIND GANESH KUL-
KARNI: Your Party has no place
in the cupboards. They are put
under the carpet now. So, Sir, what
I wanted to say is that Mr. Sathe
has got a sword in his hands, as
Mr. Antulay was having in Bombay.
And that is, advertisement and price
page schedule policy, etc. etc. So,
the State thought that if Mr. Sathe
can protect the Central Gcvernment,
what we naor fellows should do?
So, they enacted this Act, and they
are advised by their Secretaries, etc.
So, Sir, what is the other reason
for this? And why the Tamil Nadu
Bill was brought in? Tamil Nadu
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Bill was brought in because, Sir—
with due respect to the Madam
sitting herd—this Chief Minister,
this matinee idol, this super star-—
nowadays it is the period of super-
stars—was being attacked by the
DMK superstar. Of course, he is
- not a super star now because he
_ is out of power now. He attacked
him on spirit scandal and that report
was leaked. He anyhow found it
out and it was published in the press.
So..

SHRI U. R. KRISHNAN (Tamil
Nadu): Even in the year 1960,
there was an amendment to the TPC.

SHRI ARVIND GANESH KUL-
KARNI: But they did not take
action. The action started as soon
as the super stars started quarrelling.
If the super stars had not quarrelled
this would not have been there.
Then, Sir, what I want to say I8
about Orissa. In Orissa, Sir, as
has been ably pointed out by my
friend here, some matters came in.
And again Mr. Sathe gets angary
when we say that some policemen

SHRI N.K.P. SALVE: " Angry
with whom?

SHRI ARVIND GANESH KUL.-
KARNI: That was his sermon.

AN HON.MEMBER: Why ?

SHRI ARVIND GANESH KUL-
KARNI: For writing on people
with weak habits and for weak
waisteline. I do not want to men-
tion that. But, Mr. Salve, you
please allow me because between you
and me, I cannot say anythmq So,
this is ‘what has started in Orissa.
So, I want to know from the Inform-
ation Minister one thing. He gave a
lecture on the Tilak Punya Tithi
day in Pune. I would rather com-
oliment him, as my friend here
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one member of the Cabinet of the
ruling party, whom you know we
all call sycophants and all those
things, and here is Mr. Sathe, who
gave a lecture. It is in Marathi.
He says:

Sy wfg-afesgisar famammer
g tET TE '

He says that the ruling party is
depending on one person; it Is a
one-piller tent. This thembu or
whatever you call it. -

AN HON. MEMBER: One con-
crete pillar.

SHRI AVRIND GANESH
KULKARNI: It is one-pillar tent.
When it will fall, he does not know.
So, this is the courage that is required.
I desire that your Party members
should show some courage. Mr.
Salve, you are intercsted to see that
Mr. Sathe is heing criticised by us.
But we are not interested, (Inferrup-
tions). All right, T am sorry, I take
it back. Why are you worried?
So, Sir, what I want to tell you, Mr.
Stahe, is that the Chief Ministers
of the calibre of Mr. Jagannath
Mishra, who are day in and day out
surrounded by tentriks and  mantriks,
nothing can be said about them.
But, here I would ask, the great
Sultan  of Maharashtra, Janab
Antulay how did he behave? You
remember yourself. You have also
commented in the Mahasrashtra
Sahitya Sammelan when it was held
how the Chief Minister can call the
correspondents as serpents, scorpions
and such vitriolic creatures. He can
call all this and this is not scurrilous.
If the corruption of cement is being
exposed by Mr. Arun Shurie, all guns
against him. If Kuo Oil deal comes
in, all guns against the press. Why
all this? Gundu Rao takes courage
in his hands and beats the press
people. Tries to butn the officers.
The same story is in Patna. Mr.
Sathe, is you want to remain true
to what you said in Puna, you have

ey
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today to stand up and say that he
will see that the press is protected
and the press will not be under the
heel of these boorish Chief Ministers,
sycophants and all type of people
being brought and elected as Chiel
Ministers at the command of the
Prime Minister. This is the diffi-
culty. That is why this post-1980
phenomena. I would have quoted
again from the newspapers what they
say. They say that this loyalty
phenomena has created this type of
boorish Chief Ministers in every
State. So, I want to know all these
things from you, Mr. Sathe, and
you, Mr. Venkatasubbaiah, also
please find out, but Mr. Sathe you
give me the reply. I am not on

law now. #q zg ag F¢ RS
EX B S I -
T am mostly conerned with the
freedom of the press and the demo-
cracy in this country. So, I want
to know what does he mean by saying.
that these are the rules and they
will be taking maximum care while
implementing them? Mr. Venkata-
subbaiah, there is a saying in
Marathi: gxzrsggT gAY HYAOT
Perhaps, Mr. Sathe will be able to
explain to you better its meaning.
Or, Shrimati Saroj Khaparde will
also be able to explain to you better-
That shows if these laws are given in
the hands of monkeys, what will
happen. Monkeys  will definitely
burn all the freedom of the press.
So, we are very much worried.

SHRI PILOO MODY : And
Shri Khushwant Singh. . .

SHRI ARVIND GANESH
KULKARNTI : Did he say arytaing
to you, Mi. Khustwant Singt? He
is unnecessarily provoking.

Mr. DEPUTY CHAIRMA

Please conciude now. -

SHRI ARIND
KULKARNI : This

GANESH
Pressure
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on the press through different
agencies is not a  desirable
thing. Here, Sir, is another, the
latest magazine, the Surya. What
does it say and what are we to make
out of this? This Dr. Jain, not our
friend who is here, that great friend
of ours, he is also a newspaper man,.
but he is not here today, this Dr.
Jain, what does he say? What was
the advice? He was rushed to
Anandamayi Ma. And what did

Anandamayi Ma say? .
L

SHRI HANSRA] BHARDWA]J
(Madhya Pradesh): That is the da-
mned story which nobody will
even read. Why are  vyou
giving it so much of prestige?
(Interruptions). How do you..

SHRI ARVIND GANESH
KULKARNI: It is written in Surya
Dr. Jain has written. I will
present you a copy of the Surya
magazine. You read it and you go
to the Brahamacharya at Safdar-
jung Road and ask him whether he
was rushed to Anandamai Ma. I
do not know. T have never seen
the face of Anandamayvi Ma. I
do not know who is Apandamayi
Ma.

(Interruptions)

What 1 would like to say is, when the
persons in authority, when the per-
sons holding power, =are abusing
their power and are throatening the
press, the time has come to go all out
to defend the Press. For Heaven’s
sake, do something.

I hope, both the Ministers would
assure this House that this Bill and
the Tamil Nadu B}, which arc bad

Bills, would be removed from tte -~

statute book. This might have been
a mistake. But T would request you
and Mr. Sathe to issuc Cu‘tf?ll‘
guidelines in this regard. No Bill 1s.
required. There are enough provi--
sions avazilable under tre existng
laws, in the Indian Penal Code znd
so on. Pleasc issue Central guide
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lines on the basis of which the Chief
Ministers will agree and will abide by
the decision of the Certral Govern-
ment.

(Interruptions)

M (AWERT) AFOIN  §E
THR UF NT AT gzr afg &
am Ai-afgAl S ifaar 24 &, sav da
IG5 faT o geitea ¥av g ?

w1 Gl (Wae) oa]T

12 dew Ly gyl g S aa
wtt KLl e WS e
[- & WGy wily)

SHRIP. VENKATASUBBAIAH :
Sir, Mr. Kulkernihas mentiore d about
morkeys. He was humiliating our
forefathers. According to the Dar-
win theory, we are all descendants of
monkeys,

SHRIPILOO MODY : Some of us
<ven look like it.

SHRI P. VENKATASUBBAIAH :
Secondly, Sir, I  would only
like to reiterate on thke floor
of this House that we are proud
of our leader. There is no
sycophancy. We are loyal to the
organisation and to the leadership
of Madam Gandhi. There is no
sycophancy, perhaps, the sycophancy
that is being practised by Mr.
Kulkarni may be different. We are
not sycophants.

SHRI ARVIND
KULKARNI : Very good.

SHRI P. VENKATASUBBAIAH :
‘We have won the confidnce of the
people. We have been voted to
power. Thisis what T would like to
make it clear.

GANESH

+[ 1 Transliteration in Arabic script.
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Sir, in regard to the Constitu-
tionality, I have already mentioned,
what the Bihar Government has
provided for in this Bill. But at the
same time, if there is any violation
of the Consiitution, articles of the
Constitution, they can go to the
court and there it can be decided.
In the case of Tamil Nadu also, this
Act waschallenged and taken to the
court and—1 am only stating the
facts about the Tamil Nadu Act—
the Constitutional validity of the
Tamil Nadu Act was upheld by
Justice Kailasam. Again, in 1982,
the Go vernment of Tamil Nadu
camc up with certein amedmentsto
the Indian Penal Code and the Gode
of Criminal Procedure and it got
the zssentofthe President in March,
1982. In regardto othermatters. ...

SHRI ARVIND GANESH
KULKARNI : What about the gui-
delines which T had asked ? All
India guidelines.

SHRI P. VENKATASUBBAIAH :
The suggestion which has been
made by the hon. member whether,
within the framework of the Consti-
tution and the functions of the
Central and State  Government,
these guidelines could be issued by
the Central Government, will be
further examined. (Infenuptions)

SHRI MANUBHAI PATEL :
Sir, Mr. Sathe wasexpected to clarify
something which Mr. Kulkarnihad
asked. (Interruptions)

SHRI ARVIND GANESH
KULKARNI : Sir, please tell us,
why was he asked to come here ?
He could have done some work
somewhere, dealt with some files.
It will be Government work. Our
money  would have been betters
used. e

(Interruptions) \
SHRI KHUSHWANT SINGH

{(Nominated) : Mr. Deputy Chair-
man, Sir, alotofheathas been gene-
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rated in this debate which con-
cerns a matter of great importance
to both sidesof the house. I shall try
and speak as a Member who does
not owe any political loyalties,
but as one whois deeply involved
in the future of the freedom of the
Press. 1 would like, first, to draw
your attention to the difficulties
under which honest, clean, jour-
nalists function today.

I would then like to draw your
2ticntion to the misuse of judicial pro-
cedurcs which victimise the honest
pressmen today. We have to walk on
the razor’s edge hetween the inte-
rest of the proprietors, the adver-
tisers and unsympathetic and into-
lerant public 2nd above all the Go-
vernment today. You consider these
points and then decide whether this
kind of law is justified or not.

Letme firstspeakof myowncase as
an editor for quarter of a century.

- Since the time T have been the editor

Thave had at least three to four cri-
minal cases, filed £geirst me every
vear. This happens to my fellow edi-
tors as well. The factihatin 90 years
Thave not been convicted or imprison-
ed or fined shows itself that cascs
were utterly frivolous.

Now, Sir, I do not know how "many
of you have been inside a newspaper
office. Usuelly o story of a corres-
pondentlands late in the night, after
10 p.m. or and even at midnight. I

- do not see it. Itis seen by a junior

sub editor. Next morning somebody
veads itand decides thatitis offensive
and decides to go to the court. He
goes to an amenable magistrate
and there are plenty of them in this -
-country. A summon is iussued. Care
is taken that the sumrmon is notserved.
It is pasted outside your office. It
happens to me as a2 Member of Par-
liament and editor of an important
paper. 1 do pothear anything about
1t till a report is made that the sum-
deliberately avoided.
Ttis convertedinto a warrant of arrest.
The news is splashed in all the other
papersabout the issuance ofa warrant

[RAJYA SABHA!]
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of arrest against so and so and for the
first time the printer, the publisher
the editor ard the author of the article
get warrarts of zrrest. Then we
hzve to travel to divtant places, like
ammu, Cochin, Calcutta, wherever
the editor and the author of the articl
get warrants of zrrest. Then we
have to travel to distant places, like
Jemmu, Cochin, Calcutta, where-
ever the warrent comes from. Four-
five people gothere, waste their time,

hire laywers, get bail. Ultimatcly the

case is compromised or withdrawm
because it has severed its purpose, It
is sheer blackmail that we editors
have to sufier today ard on top of
that you are now ucciding to bring in
alaw which willincrease these powers
of missuse of judicial process, As a
result of this experierce Thave now
learrt to throw in the sporge. 1
have published zdpologies when no
apologies  were due, T hove issucd
coptradictions when there were rno
contradictiors necessary. If this is
not blackmail of honest journalism
Ido ot know whatelse it is. Then
you are talking of introducing another
law which will make the possibilities
of blzckmzil hundrediold more. Mr.
Mr. Deputy Chairman, the points-
to consider zre the three.. The law
to prevent misuse of newspapers is on
the statute books. Youhave the Indiag
Indian Penzal Code, the Criminal
Procedure Code, the Post Offices
Act, the Customs Act; all thse Acts
are there. Scurrilous writing was
there right from the beginning and if
you look zg the language, the lan
guage used was much more in tem
perate than what we usc today. Scur
rilous writing has been there as long
as the law has been there and don’t
be under any illusion, as is Mr.
Mishra, that this has increased to
day. If you want to remember, vou
mav remember the days of Diwan
Sirgh  aftoon of Riyasat, how he
tore up people’s character. The only
thing that has changed is that the

presshas grown up in vast proportion.
The pumber of papers have multi
plied. So has the yellow press. But
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the point to be borre in mind is that
it is the auantity of yellow writing
that has gone up, but not the quality.
It has increased as much the papers
have increased in circulation. The
questions to be askcd are only two.
Can you stamp out yellow journalism
by vesting more powers in the magis-
tracy or by enhancing the penalties
against the press? And the second
question is that in trying to stamp
out yellow press, are you not taking
the chance of shuffisg out the flicker-
ing freedom of an independent press
and democracy? The answer to the
first is a categorical ‘No’. You
cannot stamp out yellow press by
passing legislation and giving more
powers to the meagistracy or enhanc

ing the punishment attached toit.

The answer to the second question
—i.e. whether in attempting to do
so, you will stifle democracy and
freedom of the press itself—is that
chances are very great. Yellow press,
is the price that you have to pay to
have an independent press. And here
you are passing legislation which not
only penalises the vellow press but
also people like me. It will be within
Mr. Mishra’s power to have a war-
rant issued against me because my
* correspondent in Patna has written
something which he does not like.
(Interruption) Here, Mr. Salve, I am
suggesting to you that this Bill no
only makes me responsible alongwith
the correspondent—but even the
poor hawker who is carrving the
Hindustan Times with the article
which offends his susceptibilities be-
cause the possession of this thing has
also been declared a crime.

SHRI LAL K. ADVANI: And
Mr. Sathe himself, if he reads it.

SHRI PILOO MODY: He

cannot read.

SHRF KHUSHWANT SINGH: .

If you happen to read the Hindustan
Times which carries something which

! Mr. Jagannath Mishra may consirde

as scurrilous, you are liable to be
put under arrest. These are the broad
provisions of this Act.

A lot has been said about false
headlines. We know perfectly well.
that harmony does not make the
headlines. For headlines it has to be
something spicy. Oscar Wilde said
quite forth-rightly that yellow jour™
nalism really proves the great Dar-
winian principle of “‘survival of the
vulgarest’’. But we have to learn to
live with it. Why are we being
so thin-skinned, because it is a part
of the freedom of the press.
I would not like to say very much
more. The debate itself has proved
and the controversy has proved that
this Act has created a stink of the
proportions—if you, Mr. Deputy
Chairman, are old enough to re-
member—created by the Rowlatt
Act. When that came it was known
as “Rowla Act” because that created
the “Rowla” that is being created
today. At that time they said: “There
is no vakil, no daleel, no appeal”.,
This time, all our ‘dalee’, our sakala
and appeal is to the Government.
think you will be making a great
mistake unless you put your foot

down firmly on this kind of legisla-
tion.

All governments in all countries
have found the press very inconvenient
And your Government is no excep
tion. Yesterdav it was the Janata
Government which was finding us a
nuisance. Today it is you who are
finding us a nuisance. Tomorrow I
do not know which side vou will be,
But we will still be here. We have
assumed the role of the real Oppo-
sition to any government in this coun-
try, because we are the conscience-
keepers of the nation. It is we who
have made people sit up and therefore
it is we to whom you will turn when-
ever you are in trouble. And if you
go about meddling on the free press
vou will pay a heavy price. Today
the people of India generally, and we
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the people of Indian press parti-
cularly, are proud that we are the
only developing country in the world
which has a free press. We hold our
heads high. If this kind of Jegisla-
tion goes though, Mr. Venkatasub-
baiah, no amount of confidence that
you may have, no amount of assur-
ances that you may give us that
you stand by the principle of free-
dom, will do. As a matter of fact,
you do not. :

Thank you.

SHRI P. VENKATASUBBAIAH:
Sir, there were no specific questions
put; the hon. Member.. ,

SHRI PILOO MODY: Now
he will give some specific answers.

SHRI P. VENKATASUBBAIAH :
Sir, we have great respect for the
views expressd by the hon. Mem-
ber. We have reiterated, and it is
there in the first para of my speech,
that the Government believes in
zealously safeguarding the  free-
dom of press, including freedom
of expression. .

SHRI  HANSRA] BHARD-
WAJ : Mr. Deputy Chairman, Sir,
after hearing their own arguments
that were advanced by the Oppo-
sition, they are running away. Let
them listen. Kindly bear in mind
that the whole debate was obsessed
with the name of Shri Jagannath
Mishra. The entire debate has been
on abusing one person who is not
sitting in the House. All that has heen
said by Mr. Khushwant Singh sounds
a little sense and we are going to
appreciate the point whether there is
at all any curbing of the freedom
of press by this small amendment.
-

Now, Sir You will kindly appri-
ciate thzt whe the auestion of con-
stitutionality if a Bill is concerned
it is the courts that decide whether
a priicular Bill or an Act is Ultra
mres of the Constitution. It is never
debated in Asscmblies. And for that

L — T e sy

2 sveuuIre vyoa 1003 <y

matter kindly see that a writ
petition was filed in the Patna High
Court, it is Subjudice. Now they are
trying to influence the judgment of
the court by flering it up that it is
curbing the freedom of press. This
is not the position. Now kindly see
what this small amendment to IPC
has got to say about publications
which some papers say is a blackmail
and some others say is yellow journal-
ism. Section 292 is there is the Indien
Penal Code and 2n amendment has
been made in the shape of section
2g2A, which provides for punishment
for indecency etc. Nobody on this
earth, much less in a democracy like

India, will argue so much in favour

of indecency as has been done here.
Kindly sce, whether it is a journalist
or a lawyer or a doctor of 2 commoxn
man, nobody in the country will
stand for indecency. Now do they
stand for indecency ? What are we
curbing ? What Mr. Jagannath
Mishra mcans by incorpoating the

provisioral in section 292A1s that
anything that is indecent will be
punished. Where is the quction of
the freedom of press ? The duestion
is that you write anything ard you
yousay itisfreedom of press. Free dom
in this country is guaranteed under
article 19 of the Constitution. And
T may read for the benefit of my

friends article 19 itself which says
that you can pass laws when questions
of these types arise. I may read for

their benefit.

»19. (2) Nothing in sub-clause (a)
of clause (1) shall effect the operation
of any existing law, or prevent the
state from making any law, in so
far as such law imposes reasorable
restrictions on the exercise of the
right conferred by the said sub-clause
in interests of the sovereignty snd
integrity of india, the security of
the State, friendly velations with
foreign States, public order, deccncy
or morality, or in relation to conterypt
of court, defomation or incitement’
to zn offence.”
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Kindly sce the word "Decency’.
Perhaps they have missed it. The
wordsusedare ““...decency or morality,
or in velation to contempt of court,

defamntion orincitement tgan offence™.

"Now when this provision is there in
the Constitution itself, in article
19 where is the duestion of This
being unconstitutional ? This case
can be argued in the court, This
matter has alrcady been raised. If
they are not satisfied by the High
Court, they can go to the Supreme
Court. But they know the wcakness
of their case, they want to create
false bogeys. And we know what
type of press it is. They say that it
is free press. I would contest that and
sayv that there is absolutely ro free
press. Goenka owns the Indian Ex-
press, Birla owns the Hindustan
Times, and the Times of India is
owned by Jains, and they arce inter-
related Marwaris. Will Mr. Khush-
want Singh still call it a free press ?

. SHRI KHUSHWANT SINGH :
es.

SHRI HANSRA] BHARDWA]J :

I know You all levelled the alle-

gations. (Interruptions) You yourself

levelled this thing on the flooy of the

House recently that the news in the
Financial Express or the Econcmic

Times was planted. They filed a case
They can plant the news with their

masters’ influence in the press. And

who controls the press ? Gocnka’s,

as everybody knows, is a BJP paper

and it is serving their interests.

Therefore, jhey will put up their

case that it is freedom of press which

is ruined. For what purpose is this

Freedom of press being mudused ?

This freedom of press is heing mis-

used to finish democracy in this

part of the world, this freedom of

press is being misused to curtail

the powers of the elected representa-
tives of the people. Who is Jaginnath

Mishra ? As an individual, he may

be nobrdy. But the people of Bihar
have elected that Government and it

f9 AUG.
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is running and they are in 2 ma Jjority,
and you say that it is unconsti-
tutional.  Mr. Jag.nnath Misra
i1s the Chief Minister of the duly
elected Governmert of Biher. You
capnot tolerate him because he js
from our party. You face him poli-
tically. But you are pigmies before
him. You cannot face him.

They are saying that a constable
has heaten a journalist. It is known
that most of the jourpalists are accus-
tomed to drinkking. They must have
fought when they were intoxicated.
How do vou accuse the Government
for that ? Journslists cannot write
two lines in the Press unless they are
given some drink. Everybody knows
it. '

= Everybody is concerned about
freedemof thePress. Our Government
gave freedom to the Press. As a
matter of fact, if we go through the
history of Congress, we find that it
is Congress which gave them the
beautiful offices around the Bahadur
Shah Zaffar Marg. There wasnothing
in the Press. It was our leader. Pt.
Jawaharlal Nebru who said, “Give
them good offices. There should be
good Press.” During the last thirty-
five years of the regime of Congress
how much the Press has developed,
kindly see. Nowhere in the world
you will find such a good Press as
in India, as ithas developed in India.

. -

The CPI (M) people tody say
that they stand for the freedom of
the Press. Is there any freedom of the
Pressin China which is their master ?
Isthere any frecedominany conununist
country ? They have no freedom.
Because the Press is not sexrving the
interests of the Opposition, they are
saying that there is absolutely no
freedom. Indecency and immorality
should be punished in a civilised
society. Otherwise this whole country
will be passing through a danger,
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Yesterday you were in power. Today
we are in power. They will expose
you in your bath-rooms if you give
them licence,

oA (Wear)  mewd gE o o
w TF faae
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SHRI P. VENKATASUBBA-
IAH : Moy Bhardwaj has amplified
explained in detail, articles

19 (2). Sir, as I have also sajd
floor of this

¢
19 and
on the
House, we are second
to none in upholding the freedom of
expression of the newspapers.

I have said that
also says about the
And more than that,
I onlv say that we are
ted in keeping the
freedom of the Press,

article 1q (2)
whole matter,
I cannot gav.
as much inter.
dignity and

SHRI G.C. BHATTACHARYS .
M'r. Dcp'uty Chairman, Sir, T start
with article 19 itself, Sir, not onlv
the Minister but my learncd friend
also from the other side has said that
law can be made to impose reasonable
restrictions for the purposes which
have been mentioned in article 19
(2). Sir, if the British could ruyn this
country when we were slaves with
the provisions of the. IPC! which
did not need any amendment like this,
I do not know, with this article
19, for the purpose of decency, morali-
ty and other things they are required
to pass an amendment to the IPC or
the Cr. PC, saving that in essence
it is against a journalist who indulgeg
in writings which will demoralise
the administration, as if this adminis-
tration is more oopressed than the
administration of the British Gover-
nment. In order to suppress and
subjugate the people this has heen
done. Sa if a journlist can be detained
without trial for six months, I re-
quest you to consider whether this
can he a reasonable restriction.

I do not know whether mv learned
friend is aware of all the decision of
the Supreme Court on this article
19 (1) . This clause on “reasonable
restrictions” has been interpreted
many times. But, Sir, nobody has
said that <reasonable restrictions”
will go to the extent of det-aining
a person without trial for
six months. After all, the liberty of a

1

A
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person is also guaranteed by the
Constitution, and you cannot take
away this guarantee just by amending
the IPC. For that you have enacted
the NSA and other draconian laws.
The Home Minjster in the Lok Sabha
and the Minister of State for Home
here have bheen d=fending this Bill.
On the one hand, they are saying,
“Wr Will consider”. But on the
other hand, they are resorting to
article, 19 (2) only to justify the
amn+dment. How can these two

things go together ?

N TP S 1

Sir, this is not an isolated affair.
What is important is that this has
to bhe seen in the larger context.
The larger context is that when, dueto
their bankrupt npolicies, economic
difficulties and other difficulties are
growing, thev now want first to esta-
blish an authoritarian State ; and
an authoritarian state can be esta-
blished when they muzzle the press,
which is the most important mouth-
piece of freedlom of expression, If
this is not correct, then T would like
to know why they are sitting tight
over the economic measures which
have been taken by the West
Bengal  Government and the
Bills that have been passed and which
are now pending before the Central
Government for assent to he given
by the President. But as is obvious
from the various statements given
in the Lok Sabha and now today in
the Rajva Sabha, thev are going
to give assent to this Bill which will
throttle the freedom of the press.
For economic measures which will
ameliorate the diffieulties of common
people, you will hold back consent
But for a Bill which will throttle the
freedom of the press and also strike
at the root of democracy, ynu are jn
a hurry to give consent. Mr. Sathe
is here. Mr, Advani put a question
after ,reading out from a newspaper
report abour one MILA saving that
in the party meeting, the Chief
Minister said that this was done
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after consulation wijth Mr. Sathe.
Now he is making a clean breast of
the whole thing, after keeping quite
for half an hour, by saying “No”,
His very ”no” means that it is yes.

L
MR. DEPUTY CHAIRMAN :
This is strange logic. How can you:
say that ?

SHRLG.C. BHATTACHARYA :
Sir, you know, you have heen a
lawyer

MR DEPUTY CHAIRMAN :
Mr. Bhattacharya, vou have to
accept what he says.

SHRI G.C. BHATTACHARYA :
Sir, you are a lawyer. You know that
when the witness deposes. his de-
meanour is important. Whether he is
telling lies or he is telling the truth
is known from the demeanour. From
the demeanour of Mr. Sathe, I am
quite convinced that when he says
“no® it is ‘‘yes’ Therefore, the
Central  Government is  very
much involved in it. I  would
like to know  first whether
the detention of a journalist without
trial for six months would amount
to <reasonable restriction” as given
in article 19 (2) and as trumpeted by
the treasury benches.

MR. DEPUTY CHAIRMAN :
That is all right.

SHRI G.C. BHATTACHARYA :
I am putting my gnestions. Secondly,
when assent has been withheld
for economic measures passed by the
West Bengal Government. the Tripura
Government and other Governments,
will he gives us an assurance ? He
is saying that they are second to none
in protecting the freedom of the press.
But would he give us an assurance
today, because many members have
asked for it? If vou are really having
the freedom of the press in your heart-
Mr. Khushwant Singh has drawnp
your attention to the danger that yoy
will also fall into one day—if you are
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really sincere about it, would you
give us an assurance today that you
will not give consent to the Bill 50
that your sincerity about freedom of
the press can be really judged by
your action ?

SHRIP. VENKATASUBPATAH:
So far as Bills of any Government: are
concerned, the Central Government
is absolutely impartial and if anv

Bill is in conformity with the consti-

tutional provisions, it will be duty
considered and sent for assent to the
President. There is no discrimenation
between Tripura and Tamil Nadu.
My honsurible friend may nst he
under that illusion. Secondly, about the
constitutinnality  or otherwise,
of this Bill it can be challenged in a
court of law. That is what I have
already sated. It is for the courts
to decide whether this Bill is within
the framework of the Constitution.

SHRI G.C. BHATTACHARYA :
dn the one hadnyou say vou will change
the Constitution, on the other hand,
you say vou go to the court. How
are you saying this ?

oy

MOTION FOR EXTENSION
OF TIME FOR THE PRESENTA-
TION OF TH® REPORT OF THE
JOINT COMMITTEE OF THE
HOUSES ON THE VISVA-BHARTI
(AMENDMENT) BILL- 1978

SHRI BISHAMBHAR NATH
PANDE (Utter Pradesh) Sir, I beg

0 move—

““That the time appointed for the
presentation of theReport of the Joint
Committee of the Houses nn the
Visva-Bharti (amendment) Bill 1978,
be further extended up to the last
day of the Hundred and Twenty-fifth
Session of the Rajya Sabha.’’

The question was put and the motion
was adopted.

[RAJYA SABHA]
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1. MOTION SEEKING RE-
VOCATION OF PROCLA-
MATION OF PRESIDENT
ISSUED ON 19gTH MARCH
1982, UNDER ARTICLE
356 OF THE CONSTITU-
TION IN RELATICN TO
THE STATE OF ASSAM

IL. STATUTORY RESOLUTION
SEEKING APPROVAL
FOR CONTINUANCE IN
FORCE OF PROCLAMA-
TION OF PRESIDENT
ISSUED ON 19gTH MARCH
1982, UNDER ARTICLE 356
OF THE CONSTITUTION
IN RELATION TO THE
STATE OF ASSAM

STATUTORY RESOLUTION
SEEKING APPROVAL OF
THE ISSUE OF NOTIFI-
CATION OF THE GOVERN-
MENT OF ASSAM, POLI-
TICAL (A) DEPARTMENT,
NO. PLA, go6/82/3, DATED

THE sTH MAY, 1982,
DECLARING CERTAIN
SERVICES TO BE ESSEN-

TIAL SERVICES WITHIN
THE STATE OF ASSAM

(ASSAM),
DIS-

IV. THE BUDGET
1982-83—GENERAL

CUSSION

THE ASSAM APPROPRIA-
TION (NO. 2) BILL, 1982

SHRI™ SHIVA CHANDRA
' JHA (Bihar): Sir, I beg to move—

“That this House recommends
to the President that the Procla-
mation issued by he President on
the 19th March, 1982, under Article
356 of the Coastitution, in relation
to the State of Assam, be revoked. .




